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ACTION TAKEN/COMPLIANCE REPORT ON BEHALF OF UPPCB IN 
COMPLIANCE TO HON’BLE NATIONAL GREEN TRIBUNAL’S ORDER 

DATED 22.11.2024 IN O.A. NO. 166/2024 PRIYANK BHARATI VERSUS 
STATE OF UTTAR PRADESH AND ORS.   
================================================================ 

 

1.0 BACKGROUND : 

 In this original application, applicant has raised the issue of 

encroachment on Budhi Ganga River in District Muzaffarnagar. It is alleged 

that the river’s ecological balance has been severely disrupted by 

unauthorized agricultural practices and encroachments along its banks and in 

catchment area and these activities have led to adverse environmental 

impact. 

             By the Hon’ble National Green Tribunal (NGT), the District Magistrate 

(DM) of Muzaffarnagar was directed to file an affidavit specifying the exact 

number of villages through which the River Budhi Ganga flows within the 

district, in order to ascertain the correct position of the river in Muzaffarnagar 

district. 

             A joint committee, comprising the SDM-Jansath, SDM-Sadar, and 

Regional Officer of UPPCB, Muzaffarnagar, was constituted to investigate the 

River Budhi Ganga's flow. Their report (dated 03.08.2024) identified 18 

villages in Tehsil Jansath, with 3 villages having land situated on the river 

zone area. SDM Sadar reported that no village in Tehsil Sadar is covered 

under the area/zone of budhi ganga river. 

              As a tributary of the River Ganga, the River Budhi Ganga's flood plains 

must be defined under the Ganga Rejuvenation Order 2016. In compliance to 

which the Chief Engineer (Ganga) Irrigation and Water Resources 

department, U.P. prepared a report regarding Flood Plain Zone of River Budhi 

Ganga, which has already been submitted to Hon'ble Tribunal in this O.A. vide 

affidavit of District Magistrate, Muzaffarnagar dated 12.11.2024.  
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Order Dated 22.02.2024  passed by Hon’ble National Green Tribunal, New Delhi 

Hon’ble Tribunal on dated 22.11.2024 passed following directions:-  

1.  The Tribunal by order dated 01.08.2024 had directed the District 

Magistrate, Muzaffarnagar to file an affidavit clearly mentioning 

the villages from where river Budhi Ganga is flowing in District 

Muzaffarnagar.   

2.  Learned Counsel for the State seeks four weeks’ time to file the 

said affidavit by submitting that on account of elections in that 

area the affidavit could not be filed earlier. Prayer is allowed. 

3.  List on 17.03.2025. 

  

Action Taken Report 

 In compliance to the above, District Magistrate Muzaffarnagar directed the 

concerned SDM to produce all details of land, which is coming under the river.  SDM 

Jansath vide letter dated 11.03.2025 (Annexure-1) mentioned the villages through 

which Budhi Ganga is flowing and the details of the area of villages under the river 

and necessary actions being taken for the same. The letter regarding land records 

for Gram Firozpur Khaddar, Pargana Bhokarhedi, Tehsil Jansath, mentions that 

the area under Budhi Ganga and Solani River in current khatauni is registered as 

follows: 

- Budhi Ganga: Khasra No. 146M, area 0.543 hectares 

- Solani River: Khasra No. 146M, area 0.4310 hectares and 0.5170 hectares 

- Total Area: 1.5170 hectares, registered for both rivers 

- Reduction in Area: 0.9010 hectares due to agricultural allocation to 

farmers 
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In Gram Kailashpur Jasmaur, Pargana Bhumma Sambhalhedi, Tehsil 

Jansath, the process of Land Consolidation (Chakbandi) is currently underway. 

As a result, no land is registered in the name of Budhi Ganga in the 1359F. 

According to Jauth Chakbandi Shape-41 and 45, a total area of 14.1670 

hectares is registered for the Budhi Ganga River. 

 

However, as per the current Khatauni, a reduction of 1.2580 hectares has been 

noted. 

In Khasra of 1359 F, in the village Purushottampur Pargana Bhumma 

Sambhalheda Tehsil Jansath, no land is mentioned in the name of Budhi Ganga.  

In the consolidation(Chakbandi) of holdings sheet 41 and 45, total area 0.624 

hectare is registered in the name of wildlife sanctuary Hastinapur. 

In the remaining villages Majlispur Taufir, Sikri, Khaikheda, Bhumma, 

Jatwada, Kithoda, Kasampur Khola, Lukaddi, Khedi Sarai, Putthi Ibrahimpur, 

Sikhreda, Tikola, Tissang, no land is registered in the name of Budhi Ganga in the 

revenue records from year 1359 to present and Naula Habibpur is currently not a 

revenue village in Tehsil Jansath. 

Action is being taken as per the provisions mentioned in Uttar Pradesh 

Revenue Code 2006 to convert the land mentioned in the name of Budhi Ganga in 

the above mentioned village Ferozepur Khadar Pargana Bhokarheri Tehsil Jansath 

to its original status in the revenue records.  Consolidation process is currently going 

on in village Kailapur Jasmour Pargana Bhumma Sambhalhera, in reference to 

which letter has been issued to the Consolidation Officer Jansath and directed to 

take action as per rules. The village Purushottampur Pargana Bhumma 

Sambhalhera Tehsil Jansath is covered by wildlife sanctuary. The Forest Department 

has been informed through correspondence to take action as per rules under Section 
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128 of Uttar Pradesh Revenue Code 2006. A report is being prepared for 

cancellation of allotment in village Ferozepur Khadar Pargana Bhokarheri and action 

is under consideration.  

    The above report is put up for perusal and necessary action please.  

S.No. Name of Officials & Details Signature 

1.  S.D.M. Jansath, Muzaffarnagar  

 

2. Regional Officer, UPPCB, Muzaffarnagar  
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Annexure-174



75


